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'M‘R SPEAKER : The quummu :

“That Clauses 2 and 3, the Schedule,
Clause 1, the Epacting Formula and the
Title stand part of the Bill”.

The motion was adopted.

Clauses 2 and 3, the Scheduls Clause 1, the Enact-
ing Formula and the Title were added to the Bill.

SHRI K. R. GANESH : I beg to move :
“That the Bill be passed”.

MR. SPEAKER : The question is :
*“That the Bill be passed”.
The molion was adopted.

12.47 hrs.

WEST BENGAL BUDGET, 1971-72 GENE-
RAL DISCUSSION, *DEMANDS FOR
GRANTS (WEST BENGAL), STATUTORY
RESOLUTION RE: PROCLAMATION IN
RELATION TO THE STATE OF WEST
BENGAL AND WEST BENGAL STATE
LEGISLATURE (DELEGATION OF PO-
WERS) BILL

MR. SPEAKER 1 We shall start with gene-
ral discussion on the West Bengal Budget.
Both itemns 14 and 15 will be discussed to-
gether, The time allotted is 2 hours, with
one hour at my discretion. So it becomes 3,
howis. Later the appropriation will come-
then the Statutory Resolution re : Proclama-
tion and the West Bengal State Legislature
(Delegation of Powers) Bill. Members will
have ample time to express their views.

'SHRI SAMAR GUHA (Contai) :
these items be taken together ?

Will all

MR. SPEAKER :
gether.

14 and 15 are taken to-

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): Al can
be taken together, There will be greater free-
dom of discussion,

MR. SPEAKER : Then we shall discuss
all these together,
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SHRI SAMAR GUHA : Discussion will

be common ; voting will be separate.

MR, SPEAKER : Yes.

Demanp No. 1-4-Taxes On Income oTHER

THAN CorroraTtion Tax

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
7,71,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complele the sum necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March 1972, in respect of *Taxes on
Income other than Corporation Tax"."

* DeEmanD No. 2-9.Lanp Revenue

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 5.19,
54,000 be granted to the President out
of the Consolidated Fund of the State to
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 3lst day of March 1972, in respect
of Land Revenue'.”

2-76-OtER  MISGELLANEOUS
COMPENSATIONS AND AsSIGNMENTS

MR. SPEAKER : Motion moved :

“That a sum not exeeding Ry,
22,01,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum necessary to def-
ray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘Other
Miscelaneous Golnper-aatwnl and assign-
mmu’ n

Dzuanp No. 2-92—Pavmest or Comprnsa-
TION TO LAND-HOLDERS BTC., ON THE ABOLITION

OF THE ZAMINDAR! SYsTEM

MR. SPEAKER : Motion moved :

“That 2 sum not exceeding Rs.
2,50,00,0(0 be granted to the President out
of the Consolidated Fund of the State of
West Bengal io complets the sum necesiary
to defray the charges which will come in

*Moved with the recommendation of the President.



178 West Bengal

course of payment during .the year ending
31st day of March, 1972, in respect of ‘Pay-
ment of compensation to Land-holders etc.,
on the abolition of the Zamindari system”.”’

Druanp No. 3-10-State Excise DuTies

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 78,92,
GO0 be granted to the President out of
the Conslidated Fund of the State of West
Bengal to complete the sum necessary to def-
ray the charges which will come in course
of payment during the year ending the 31t
day of March, 1972, in respect of ‘State
Excise Duties’.” :

DeMaND No. 4-11-TAxes on VeniCLES

MR. SPEAKER : Motion moved :

“That a sum not ecxceeding Rs.
16,33,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum nccessary to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1972, in respect of ‘Taxcs on
Vehicles'.”

Demaxp No. 5-12-Sarss Tax

MR. SPEAKER : Motion moved :

“That asum not exceeding Rs.
57,67,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complele the sum necessary to def-
ray the charges which will come in course
of payment during the year ending the 31st
day of March, 1972, in respect of ‘Sales tax’.”

Demand No. 6-13-O71iEr Taxes anp Duries

MR, SPEAKER : Motion moved :

“That a  sum not exceeding Rs.
74,861,000 be granted to the President out of
the Consolidated Fund of the State of
West Bengal to complete the sum necestary
to defray the charges which will come in
course of payment during the year ending
the Sist day of March, 1972, in respect of
‘Other Taxes and Duties”.”

Dzuanp No, 7-14-Stamrs

MR. SPEAKER : Motion moved:
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“That a sum not exceeding Rs.
20,35,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum necessary to def-
ray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘Stamps’.”

Deuanp No. 8- iS-R.tmtrum Fzes

MR. SPEAKER : Motion moved :

“That asum not exceeding Rs.
57,07,0C0be granted to the President out of
the Consolidated Fund of the State of West

‘Bengal to complefe the sum neccssary to def

ray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘Registra-
tion Fees.”

Demanp No. 9-16 InTeresT on Dest AND

OTHER OBLIGATIONS

MR, SPEAKER : Motion moved :

“That asum not exceeding R,
69, 67,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum necessary to def-
ray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘Interest on
Debt and other obligations'."”

Demanp No. 11-18.ParriamenT, StaTe/Union

TerrrTorY LeGmLATURE

MR. SPEAKER : Motion moved ;

“That a sum not exceeding Ra.
62,56,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complels the sum necessary to, def-
ray the charges which will come in course
of payment during the year ending the 3lat
day of March,1972, in respect of ‘Parliament,
State/Union Territory Legislature’.”

Demanp No. 12-19—GENERAL ADMINISTRATION

MR. SPEAKER : Motion moved :

_“That a sum not exceeding R,
5,74,89,000 be granted to the President out
of the Consolidated Fund of the State of
Woest Bengal to complete the sum necessary -
to defray the charges which will come in
course of payment during the year eading
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the 31st day of March, 1972, in respect of

*

‘General Administration’.

19-21—ADMINISTRATION  OF
JusTice

MR. SPEAKER : Motion moved :

“That a sum not cxceeding Rs.
1,69,39,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to eomplele the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of

*Administration of Justice’.

Desmand No. 14-22—]Jans

MR, SPEAKER : Motion moved :

“That a sum not ecxceeding Rs.
1,75,59,000 be granted to the President
out of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defruy the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
*Jails™.”

Demanp No. 15-23—Porice

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
21,73,75,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 3st day of March, 1972, in respect of
lmi:c"'|

DemanDp No. 16-26—MisceLi.ANEOUS DEPART-

MENTS—FIRE SERVICES
MR. SPEAKER : Motion moved :

“That a sum not ecxceeding Rs,
58,18,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect

of  ‘Miscellancous  Departments—Fire

Services'.”

Demanp No. 17-26—MisceLLaneous DerAnT-
MENTS—EXcLUDING FIRE SERVICES
MR. SPEAKER : Molion moved,
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“That a sum not exeeeding Rs,
4,48,25,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Miscellaneous Depariments—Excluding Fire
Services'."”

Desany No. 18-27—ScienTiric DEPARTMENTS

MR, SPEAKER : Motion moved:

“That a sum not exceeding Rs. 51,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sum necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of Scientific

L 1)

Departments’,
Demanp No. 19-28--EpuvcaTion

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
54,75,26,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to complete the sum nccessary
1o defray the charges which will come in

. course of payment during the year ending

the 3lst day of March, 1972, in respect of

¥ ¥

‘Education’.
Demanp No. 20-29—MrepicaL

MR. SPEAKER : Motion moved.

“That a sum not exceeding Rs.
16,30,25,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Medical'.”

Deuaxn 21.30—Pusric Heartin

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
8,35,60,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
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course of payment during the year ending  Dawmano’ No. 24-124—Carrral OuTLAY ON

the 3lat day of March, 1972, in respect of
‘Public Health’."”

Demann No. 22-31—AcGricULTURE—AGRI-

CULTURE

MR. SPEAKER : Motion moved.

“That a sum not exceeding Ra.
10,23,99,000 be granted to the President
out of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
coursc of payment during the year ending
the 31st day of March, 1972, in respect of
‘Agriculture—Agriculture’.”

Demanp No. 22-95—Carrra. OUTLAY ON
SCHEMES OF AGRICULTURAL IMPROVEMENT AND
RESFARCH

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1,78,04,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complele the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Capital Outlay on Schemes of  Agricultural
Improvement and Research’.”

DeMAND NoO. 23-3] —ACGRICULTURE-I'ISHERIES

MR. SPEAKER : Motion moved :

“That a sum not excecding Rs.
49,26,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
10 defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of

'Agﬂculture-l’uht:ﬂﬂ’ N

DemanD No. 24-33—AnmAL HUSBANDR Y

MR. SPEAKER : Motion moved :

“That a sum mnot cxceeding Re.
1,98,37,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complsts the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Animal Husbandry'.” - -

Scurumes or GoverNMENT TRADING—GREATER

CavrcutTa MiLx SuppLy ScHEME

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
10,92,58,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to complete the sum necessary
to defray the charges which will come in
coursc of payment during the ycar ending
the 31st day of March, 1972, in respect of
‘Capital Outlay on Schemes of Government
Trading—Greater Calcutta Milk Supply
Scheme’,”

Deuanp No, 25-34—Co-0PERATION
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1,03,67,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to ‘complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Co-operation’.”

Demanp No. 26-35—Inpustries — INDUSTRIES

MR. SPEAKER : Motion moved :

“That a sum not cxcceding Rs.
2,05,61,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Industries— Industries’.”’

Demanp No. 26-96—Carrrar OutrAy oN

InpusTRIAL AND Economic DevELOPMENT
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1,24,13,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Capital Outlay an Industrial and Eooncmlc

Development'."
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Demaxp No. 29-109—-CaArraL OUTLAY ON

Oraze - Works—Coumuntry Dsvsrorment

Projeors, NATIONAL EXTENSON Ssavick AND
LocAL DEVELOPMENT Wonxs

Demavo No. 27-35-=InpustRizs — COTTAGE
. InpusTRIRS

MR. SPEAKER : Motion moved :

“That a sum not cxcceding R MR SPEAKER : Motion moved :

1,80,46,000 be granted to the President out
of the Consolidated Fund of the State of
Woest Bengal to complels the sum neccssary
to defray the charges which will comein
" course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Industries—Cottage Industries’."”

“That a sum not exceeding Ra.
5,81,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complets the sum necemary to
defray the charges which will come in course
of payment during the year ending the 3lat
day of March, 1972, in respect of ‘Capital

Dxsaxo No. 27-96—Caprrar OuttAy on IN-
pusTRIAL AND Economic Deveropuent—CoTT-
AGE INDUSTRIES

Outlay on Other Works—Community De-
velopment Projects, Natiooal Extension
Service and Local Development Works'."”

Demanp No. 29—Loans AND ADVANGES UNDER
Coumunity DeverorMENT ProjECTS, NATIONAL

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
11,33,000 be granted to the President out of
the Consolidated Fund of the States of West
Bengal to complets the sum necessary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1972, in respect of ‘Capital
Outlay on Industrial and Economic De-
velopment—Cottage Industries’.”

Dzuanp No. 28-35—InNpusTRIRS—CINCHONA

MR. SPEAKER : Motion moved :

“That a sum not exceeding Ras.
44,55,000 be granted to the President out
of the Consolidated Fund of the State of

- 'West Bengal to complets the sum necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘In-
dustries—Cinchona'.”

Dzuanp No. 29-37—Coumunrry DeveLoPMrNT
Pzojrors, NaTionAL ExTensioN SzrvicE AND
Locar Dreveroruent Wonxs

MR. SPEAKER : Motion moved :
“That a sum not exceeding Ra.

ExtensioN Szrvice Axp Locar DeveropmenT

Wonxs

MR. SPEAKER : Motion moved :

“That & sum not exceeding Ks.
4,33,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum necessary to
defray the charges which will come in course
of payment during the year ending the 3ist
day of March, 1972, in respect of ‘Loans
and Advances under Community Develop-
ment Projects, National Extension Semcc
and Local Development Works'."”

DemanD No. 30-38—LABouR AND EMPLOYMENT

MR, SPEAKER : Motion moved :

“That & sum pot exceeding Rs.
3,91,56,000 be granted to the President out
of the Comsolidated Fund of the State of
West Bengal to complele the sum necessary
to defray the charges which will come in
course of payment during the year ending,
the 31st day of March, 1972, in respect of
‘Labour and Employment”.”

5,37,51,000 be granted to the President out
of the Consolidated Fund of the State. of
West Bengal to complete the sum necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘Com-
munity Development Projects, National

Extension Service nnd Loul Development
Wahl L]

Dexanp No. 31-39—MIsCELLANBOUS SOGIAL
AND DaverorusntaL Ongansamiors—WEL-
FARE OF SCHEDULED TRinss AnD CASTES AND

MR. SPEAKER Motion a:omdt

~ “That a sum not: mudinz Rs.
1,56,90,000 be grated to the President out

. ‘ -
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of the Consolidated Fund of the State of
West Bengal to complels the sum necessary
to defray the -charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
Miscellaneous, Social and Developmental
Organisations—Welfare of Scheduled Tribes
and Castes and Other Backward classes’.”

Deuano No. 33-44—Inmcamon, Naviga-
TioN, EMBANKMENT AND DRANAGE WoRxs
(Nm-mmagu.)

MR. SPEAKER s Motion moved ;

“That a sum not exceeding Rs,
2,91,84,000 be granted to the President out
of the Consolidated Fund of the Statc of
West Bengal to complete the sum necessary
todefray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in  respect of

DauaND No 32-39—MuceLLANROUS, SOCIAL
AND DaveropuenTAL OncanmsaTions—ExaLu-
piNG WeLrARe OF SoHzDULED TRIBES AND

CASTES AND OTHER BACKWARD CLASSES
MR. SPEAKER ; Motion moved :

“That a sum not exceeding Rs.
1,27,72,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Miscellancous, Social and Development
Organisations—Excluding ~ Welfare of
Scheduled Tribes and Castes and other
Backward classes’."”

Demann No. 33-42—Murtirurrose  River

Scuemes

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
4,09,24,000 be granted to the President out
of the Consolidated Fund of the State of
Wexat Bengal to complele the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of

‘Multipurpose River Schemes’.

‘Irrigation, Navigation, Embankment and
Drainage (Non-Commercial)'.”

Deuanp No. 33.98—Carrrar OutLAY ON

MuLtipurpose River ScHEMES

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
2,26,66,0U0 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complets the sum necessary
to defray the charges which will come in
course of payment during the ycar ending
the 3lst day of March, 1972, in respect
of ‘Capital outlay on Multipurpose River
Schemes'.”

Demannp No. 33-99—Carrrar.  OurLaY oN
IrmicaTION, NAVIGATION, EMBANKMENT AND

DrAINAGE Works (COMMERCIAL)

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs.
93,93,000 be granted to the President out of
the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will comein
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Capital outlay on Irrigation, Navigation,
Embankment and Drainage Works (Com-

Demanp No. 33-43—IRRIGATION, NAVIGA-
TION, EMBANXMENT AND DRAINAGE Womks
(CommeRrciAL)

mercial)’."

Druanp No. 33-100—CaApPITAL oUTLAY ON
InmiGATION, NAVIGATION, EMBANKMENT AND

MR. SPEAKER : Motion moved :

“That a sum not exceeding Ro.
81,87,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum necessary fo
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1972, in respect of ‘Irrigation,
Nivigation, Embankmenat and Drainage
Works (Commercial)’.” _

DRAINAGE WORKS (INON-COMMERCIAL) _
MR. SPEAKER : Motion moved :

“That a sum not -exceeding Ra
86,93,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complels the sum necessary to
defray the charges which will come in
course of payment during the year ending




183 West Benpal

[ Mr. Speaker ]

JULY 28, 1971

Budget, Demands, Res, eic. 184

the 31st day of March, 1972,in respect of Dmuano No. 37.57—Roans axo Wares

‘Capital outlay on Irrigation, Navigation,
Embankment and Drainage Works (Non-
Commercial)’."”

Dexanp No. 34-50—PusLic Works
MR. SPEAKER : Motion moved ¢

““That a sum not exceeding Rs,
10,6¢,79,000 be granted to the President out
of the Comsolidated Fund of the State of
West Bengal to complete the sum necessary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1972, in respect of ‘Public
Works™.”

Deuano No. 35—51A—Creater CArcurra
DeveLopMeENT SoHEME

MR. SPEAKER : Motion moved :

“That a sum not exceeding Ra,
6,11,93,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Greater Calcutta Development Scheme’.”

Deuano No. 35-106A—CapiraL OQutLAY ON
GreATER CALCUTTA DEVELOPMENT SCHEME

MR. SPEAKER : Motion moved :

“That a sum not ecxceeding Ra.
2,22,19,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Capital Outlay on Greater Calcutta De-

1]

velopment Scheme’.
DeuMAnND No. 36-53—PorTs AND PiLoTAGE

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
13,138,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complele the sum necessary
to defray the charges which will come in
- course of payment during the year ending
the 3ist day of March, 1972, in respoct of

" *Ports and Pilotage’."”

TrRANSPORT SOREMES
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
57,31,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complsie the sum necessary
to defray the charges which will comein
course of payment during the year ending
the 31st day of March, 1972,in respect of
‘Road and Water Transport Schemes’.”

Demanp No. 37e114—Carrrar OuTLAY ON

RoaD AND WATER TRANSPORT SCHEMES
MR. SPEAKER : Motion moved:

“That a sum not exceeding Ra.
6,13,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complele the sum necessary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1972 in respect of ‘Capital
outlay on Road and Water Transport
Schemey’.”

DeuaND No. 38-64—Famme ReLier
MR. SPEAKER : Motion moved :

“That a sum not exceceding Ras.
3,04,95,000 be granted to the President out
of the Consolidated Fund of the Stateof
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Famine Relief’.”

Deuano No. 39-65—Prwsions Axp oTHER

RETIREMENT BENEFITS
MR. SPEAKER 1 . Motion moved ¢

“That a sum not exceeding Rs.
2,41,95,000 be granted to the President out
of the Comsolidated Fund of the State of
West Bengal to compiste the sum necessacy to
defray the charges which will come in course
of payment during the year ending the Slst
day of March, 1972, in respect of ‘Pensions
and other Retirement. benefits'.”
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. Dumm No. 39%120—Payments or Commu-
" TED VALUE oF PENsioNs

" MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 6,30,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complets the sum necessary to defray the
charges which " will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of ‘Payment of
Commuted Value of Pensions’."

Dzuanp No. 40-67—Privy Purses AND
ALLOWANCES OF INDIAN RULERS

MR. SPEAKER : Motion moved :

“That a sum not cxceeding Rs. 18,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of ‘Privy Purses

»

and Allowances of Indian Rulers’.

Druanp No. 41-68—STATIONERY AND PrinT-
ING

MR. SPEAKER : Motion moved :

“That a sum not exceediug Rs.
78,24,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum nccessary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1972, in respect of ‘Stationery
and Printing"."”

Demanp No. 42-70—1_"0:::1

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
2,17,65,000 be granted to the Prepident out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘Forest’,”

Dzmanp No, 43-71—MuceLuansous—CoNTRI-

. MR. SPEAKER : h_(otion-moved :
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“That a sum not exceeding Rs. 7,73,69,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to compleie the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of ‘Miscel-
laneous—Contributions'.”

Demanp No. 44-71—MisceLLANLOUS—PANCHA-

YATS

MR. SPEAKER : Motion moved :

“That a sum not excceding Rs. 2,14,04,000
be granted to the President out of the Con-
solidated Fund ofthe State of West Bengal
to complets the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of ‘Miscels
lancous—Panchayats’.”

Demanp No. 45-71—MisceLLANEOUS—SPoRTS

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 26,75,000
be granted to the President out of the Cone
solidated Fund of the State of West Bengal
to complete the sum necessary to defray the
charges which will come in course of pay~
ment during the year ending the 31st day
of March, 1972, in respect of ‘Miscel-
lencous—Sports’.”

Deuanp No. 46-71—Muscrrraneous—Civin

Derence

MR. SPEAKER : Motion moved 3

““That a sum not exceeding Rs. 1,21,17,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to comiplete the sum necessary to defray the
charges which will come in course of pay-

_ment during the year ending the 31st day

of March, 1972, in respect of ‘Miscel-
laneous—Civil Defence’.” )

Deuanp No. 47-71—MIsQELLANEOUS—OTHER

MiscetLANEOUS EXPENDITURE

MR. SPEAKER : ‘Motion moved :

““That a sum not exceeding Rs. 2,90,97,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
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" to complets the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of ‘Miscel
lenaous—QOther Miscellaneous expenditure’.”

Deuarvp No. 47-109—Carrrar OuTray onN
OTHER WORKS

MR. SPEAKER : Motion moved :

“That a sumnot exceeding Rs. 4,11,00,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of “Capital-

»

outlay-on-other works’.

Deuanp No. 48-7]1-—Miscerraneovi—Irre-
COVERABLE LOANS TO DISPLACED PRRSONS

' MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 7,33,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of ‘Miscrl-
lancous—Irrecoveroble loans to displaced
personys’.”’ '

Deuanp No. 48-7]1-MuceLLANEOUS—EXPEN-
DITURE ON DISPLACED FERSONS *

MR, SPEAKER : Motion moved :

“That a sum not exceeding Ra. 53,74,80,000

" be granted to the President out of the Con-
solidated Fund of the State of West Bengal

" to complets the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending “the 31st nélly
of March, 1972, in respect of ‘Miscel-

laneous-Expenditure on-displaced persons’.”

Druanp No. 48-109, Gu_brru. OUTLAY ON OTHER
WORKS—EXPENDITURE ON Dﬂ?k»\t:lﬂ PERSONE

MR. SPEAKER : Motion moved:

“That a sum not exceeding Rs. 5 1,33,000

" begranted to the President out of the Con-
solidated Fund of the ' State of- West Bengal
to complete the sum riccessary to defray the
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charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of “Capital
outlay on other works—Bxpenditure on
dilpllctd m.'" .

Dzuanp No. 48—LoaNs AND Apvances 1o

DISPLACED PERSONS

MR. SPEAKER : Motion moved :

“That asum notcxceeding Rs. 40,00,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 315t day
of March, 1972, in respect of ‘Loans and
Advancos to displaced persons”.”

Demanp  No. 50-98-—~CAPITAL OUTLAY ON
MuLtiPurPOSE

River  Scuemes—Dasopan
Varrey Projecr

MR. SPEAKER : Motion moved :

““That a sum not exceeding Rs. 3,69,99,000
be graned to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sum necemary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of ‘Capital
outlay on Multipurpose River Schemes—
Damodar Valley Project’.”

Demanp No. 51-103--CAPITAL oOUTLAY oON

Pusric Wogrks

MR. SPEAKER : Motion moved : |

“Thata sum not exceeding Rs, 5,26,16,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complele the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of ‘Capital
outlay on Public Works'.”

Deuann No, 52:124—CAPrraL Ouriay ON

Screses or Govarwment TRADING

MR, SPEAKER : Motion moved :
““That a sum not exceeding Rs. 3,38,79,000

be granted to the President out of the Con-

solidated Fund of the Staté of Weést Beneal
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to complete the sum neccaary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of ‘Capital
Outlay on Schemes of Government Trad-

m't L1

Dzuanp No. 54—LoOANS AND ADVANGES BY
State [Union TreriTOoRY GOVERNMENTS

MR. SPEAKER : Motion moved :
“That a sum not exceeding Rs. 18,22,70.000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal =
to compiele the sum necessary to defray the
charges which will come in course of payment
during the year ending the S1st day of March,
1972, in respect of ‘Loans and Advances
by State/Union Territory Governments®.”

There are some cut motions,

If weare taking all these together, the
Minister should move the Regular motions
standing in his name,

SHR! DINEN BHATTACHARYYA
(Serampore) : Where is the Minister, Shri
K. C. Pant? Heis dealing with this matter.
FHe must be here.

SHRI MANORANJAN HAZRA (Aram-
bagh) : They are very allergic to West Bengal.

I beg to Move :

That the Demand under the Head 9—Land
Revenue be reduced by Rs. 100,

[Large scale eviction of the Share-Croppers
throughout the State of West Bengal (1))

That the Demand under the Head 9—Land
Revenue be reduced by Rs. 100.

[Delay in distributing the surplus laod
already at the disposal of the West Bengal
Government (2)]

That the demand under the Head [0—State
Excise duties be reduced by Rs. 100,

[Needtnincmnthemuy and allowances
of excise peons who are engaged in multi-pure
pose duties (3)]

That the Demand under the Hud 19—

General ~ Administeation be reduced by
Rs. 100.

[Failmtochangeﬂ:epmiunlpmtm
mpeetofcmda\dmhbulmw]
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That the Demand under the Head 21—
Administration of Justice be reduced by Rs. 100.

{Failure to protegt the public from conti.
nuous harassment in connection with the cases
in which they were involved (5)]

That the demand under the head 23—Police
be reduced by Rs. 100.

[Need to check the police, C.R. P, and
military atrocities in West Bengal (6)]

That the demand under the head 23—Police
be reduced by Rs. 100, '

[Dismissal of 12 policemen in Burdwan in
the interest of the Congress Party (7)]

That the demand under the head 96—Capi-
tal Outlay on Industrial and Economic Deve-
lopment—be reduced by Rs. 100.

[Need to reopen the sick and closed factories
in West Bengal with special reference to Bengal
Fine, Spinning and Weaving Mills, Sridurga
Cotton and Laxminarayan Cotton. (8)]

That the demand under the head QG—Cgpi-
tal Outlay on Industrial and Economic Deve-
lopment be reduced by Rs. 100,

[Failure to protect the Cottage Industry in
the West Bengal. (9)]

That the demand under the head 43—Irris
gation, Navigation, Embankment and Drainage
Works (Gommercial) be reduced by Rs. 100.

[Failure to take effective measures in con-
nection with the flood control with special
reference to Arambag sub-division. (10)]

SHRI DINEN BHATTACHARYYA : I beu
to move : '

That the demand under the bead 9-=Land
Revenue by reduced to Re. 1.

(Failure to implement the Land Reform
Act passed long ago. (11)]

That the demand under the head Q-—hnd
Revenue be reduced to Re. 1.

[Complete stoppage of eviction of Bargadars
and/or share croppers (12)]

That the demand under the hcad 12—Sales
Taxberedumdwac. .

[Renluuonol'Salu Tax at the source. {ISJ]
That the demand under the head 19~—~Gene-

ral Administration be reduced to Re. 1.
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" [Interference in the day-to-day administra-
tion by party in power. (14)]
That the demand under the head 2]—
Administration of Justice be reduced to Re. 1.

- [Undue delay in dupoul of cases in the.
courts of law. (14)]

That the demand under thc head 23—-1’011::0
be reduced to Re. 1.

[Allowing the Police rxcessive powers to
harass and detain persons without any grounds

(16)]

That the demand ﬁndcr the head 23—Police
be reduced to Re. 1.

[Not bringing any reform in Jail code. (17))

That the demand under the head 96—
Capital Outlay on Industrial and Economic
Development be reduced by Rs. 100,

[Need to re-open the Rampooria Cotton
Mills, B. C. Nun, Sreedurga, Kanoria Indurtries
and Lachmi Packaging factory in the District
of Hooghly, West Bengal. (18)]

That the demand under the head 36—Capi-
tal Outlay on Industrial and Economic Deve-
lopment—Cottage Industries be reduced by
Rs. 1000.

[Need to supply yarn at controlled price to
the handloom weavers of West Bengal. (19)]

That the demand under the head 43 —Irri-
gation, Navigation, Embankment and Drainage
Works (Commercial) be reduced by Rs. 100.

[Need to take up work of excavation of
Saraswati which passes through Hooghly and
Howrah., (20)]

That the demand under the head 57—Road
and Water Transport Schemes be reduced by

Rs. 100.

[Need to link up all the police stations with
sub-divisional courts and nearest Railway
stations with metal road. (21)]

That the demand under the head 57—Road
and Water Transport Schemes be reduced by
Rs. 100, .

[Need to introduce more buses on the
different routes of district of West Bengal. (22)]
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That the demand under the head 57—~Road
and Water Transport Schemes be reduced by
Ra. 100.

[Need to broaden the roads running parallel
to Howrah-Amta and Howrah-Sheakhale nght
Railway, (23)]

SHRI DINESH jO&RDER (Malda): I
beg to move : .

That the demand under the head 29—
* Medical be reduced by Rs. 100.

[Need to open adequate number of Health
Centres with special arrangements for treat-
ment of snakebite in Sunderbans in 24
Parganas. (24)] -

That the demand under the head 31—Agri-
culture—Agriculture—be reduced by Rs, 100,

[Need to take up research in paddy cultiva-
tion in saline waters in 24 Parganas, (25)]

That the demand under the head 35—
Industries—Cottage Industries—be reduced by
Rs. 100,

{Need for a programme of training for
agricultural labour into various kinds of
cottage industries in view of Agricultural Labour
Commission’s recommendations. (26)]

That the demand under the head 39—Mis-
cellancous Social and Developmental Organisa-
tions—Excluding Welfare of Scheduled Tribes
and Castes and Other Backward Classes be
reduced by Rs. 100.

[Need to issue member-wise ration cards to
agricultural labour families, instead of issuing
them family-wise. (27)]

That the demand under the head 39-—Mis-
cellaneous, Social and Developmental Organis
sations—Excluding Welfare of Scheduled Tri-
bes and Castes and Other Backward Classes
be reduced by Rs. 1000,

[Need to give ration to asmulmrul labour
families at morc subsidised rate, (28))

That the demand under the head 57—Road
and Water 'I‘rmporz Schemés buoduced by
Ra. 100. .
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[Need to take up necessary works for Road
and Water Transport in Snnderblm in 24

Parganas. (29)]

‘That the demand under the head 57—Road
And Water Transport Schemes be reduced by
Rs. 100.

[Need to take up necessary excavation of
silt in Hooghly near Kakdwip to facilitate
boat service and introduction of Launch service
between Kakdwip and the Sagar Islandsin
24 Parganas. (30)]

SHRI RAJ] BAHADUR : On behalf of
Shri K. C. Pant, I move the following resolu-
tion :

“That this House approves the Pro-
¢lamation issued by the President on the
29th June, 1971 under article 356 of the
Constitution in relation to the State of
West Bengal.”

MR.SPEAKER: Resolution moved :

“That this House approves the Pro-
clamation issued by the President on the
29th June, 1971 under article 356 of the
Constitution in relation to the State of West
Bengal.”

The other one also.

SHRI RAJ] BAHADUR : I also move :*

“That the Bill to confer on the Presi-
dent thec power of the Legislature of the
State of West Bengal to make laws, be
taken into consideration.”’

MR. SPEAKER : Motion moved :

“That the Bill to confer on the Presi-
dent the power of the Legislature of the
State of West Bengal to make laws, be
taken into consideration.” >

We will discuss them all together.
SHRI SEZHIYAN (Kumbakonam) : Sir,

For Bills standing in the name of a particular
Minister, unless the Minister writes to you

previowsly, I do not think Ihn procedure is

correct, (Imterruption).

MR. SPEAKER: This is for the cone

. venience of the House and it was done with
.thcucnmentof the Howe. I would not

I
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have asked him if I did not feel that you were
all in favour of it.

SHRI SEZHIYAN t A rule is a rule. This
should not be taken as a precedent.

SHRI DINEN BHATTACHARYYA : Mr,
Speaker, Sir, I rise to oppose the West Bengal
budget, the proclamation, as well as the Bill,
lock, stock and barrel. Not only is the Mini-
ster who is now dealing with the matter, Shri
Siddhartha Shankar Ray—who was here
sometime ago not present here, but also Mr.
K. C. Pant, who is the Minister of State, is not
present here, The motion in regard to the
Bill has also been moved in such a way as if
it is nothing, I say it is really an insult to
the people of West Bengal, I totally and
emphatically, with all the force at my com-
mand, oppose this budget and the Bill,

Why doI doso? Because, on the basis of
a false report from the Governor of West
Bengal, Mr, Dhavan, the Centre here advised
him to dissolve the Ministry as well as the
Assembly. From the confidential report that
Mr. Dhavan has sent to the Centre, it is seen
that “in a number of vital divisions in the
Legislative Assembly, including both on the
motion for thanking the Governor for his
address to the Assembly, the Democratic Front
abtained a majority of not less than seven and
not more than nine in a House of 277."’ Sube
sequently, the position changed. Here, you
sec that he said that there was a majority of
seven. After that, there were by-elections. In
three by-elections, our party, the communist
Party (Marxist) got twd and the congress got
one. (Interruption) You count it. Do not try to
interrupt me. I am stating the facts.

MR. SPEAKER. Your time is very limi-
ted,

SHRI DINEN BHATTACHARYYA : 1
know. That is why I have come to the point
straight. There is no Assembly there. The
people of West Bengal do not want that their
budget should be rushed through in three hours
in this way, On the one hand, the Govern-
ment of India-say that there are so-many
problems in West Bengal, On the other hand,
they behave in this way. This is the behaviour
of Government of India in relation . to the
people of West Benga]

’Mﬂ'\ﬂhﬁﬁ thermmmmdaﬁonnfthcf‘mddmt.

A It
we, ®
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My first point is, this is an illegal
thing. It is based on false report. Ina House
of 277, after the election, we got two, and out
of these seven, you must understand three were
put in jail, and against one there was an injunc-
tion in the high court that he cannot take part
in the proceedings of the Assembly. Subsequ-
ently, that injunction was vacated in the
Supreme Court, and their party has failed.
With just five members, Shri Ajoy Mukherjee
was the Chief Minister, His party was split.
Three came out of that. Then, where is the
majority ? It is a fact that the Congress coali-
tion with the support of the right communist
had no majority. Natural justice should have
‘been to ask the opposition to form a ministry.
The Government did not do it. Without doing
it, President’s rule was imposed on us. The
Assembly was dissolved. What is this? Is it
democracy or butchery of democracy ? Is it
the way of giving any respect to the verdict of
the people of West Bengal ? The people, in
largest numbers, voted for the communist party
{Marxist) ; not Congress ; nor to any other
party.

Knowing full well that the other opposition
parties can form a Government, the Governor
intentionally did not ask the opposition to form
the Government. This is the situation in West
Bengal. The budget had been hurriedly pre-
pared by the burcaucrats, not for the people
of Bengal nor by the people of Bengal. The
people of Bengal will not accept it ; they will
fight against it as they are fighting against the
Central budget which isanti-people and pro-
monopoly and which serves the interests of the
rich and vested interests. Without reviewing
the situation, they prepared the budget.

But what is this budget ? Ishall give only
one instance. In the United Bengal the ex-
penditure on policy was Rs, 2} crores. What
is the position now ? More than Rs. 32 crores.
What is this  We cannot give education to
cur children as you can see from this budget.
Half of West Bengal has been devastated by
floods ; last year’s floods destroyed crops
worth:-Rs, 60 crores .in West Bengal. The
people there wanted fiood ,control measures
but there is nothing here, -

In the mid-term elections they went before
~_the people and we also went before the people.
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What was our demand ? More money for the
State, more powers for the States, 50 that we
could solve our problems of education, flood
and so on, I have no time ; we have a second
speaker also ; so I shall cut short my speech.

They are taying that they are democrats,
What happened ? The whole House will be
astonished. They say they will fight unemploy-
ment and provide jobs to the uncmployed. Let
Mr, Pant go to the Writer’s building and
enquire whether what 1 say is a fact or not.
There were 400 vacancies in the Food Depart-
ment. What has the counter part of Mr.
Pant done in the time when Mr. Ajoy Mukerjee
was there ? Their Ministers asked their own
people to submit cyclostyled petitions. The
vacancies numbered 400 but 4,000 persons
were appointed. It has come in the papers ;
it is a fact. The previous Minister, Chief
Minister and the Deputy Chicf Minister Shri
Bijoy Singh Nahar gave appointment to their
followers for Midnapore and Bankura, num-
bering 17,000 knowing fully well that vacancies
were far less. Appointment was to several
hundred for non-existing campt of Bankura and
Midnapore.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT) : Is hec objecting to people
getting ecmployment in West Bengal ?

SHRI DINEN BHATTACHARYYA: I
am for employment but 1 am against corrup-
tion ; that is what they are doing in the name
of offering employment. So, people were given
employment when there was actually no
vacancy, They are now going to the ex-
Ministers agking them where the jobs are that
were given to them. They say they do not
know and ask them to go to the Centre as the
State is now under President’s rule. Thisis
how things are going on,

13 brs.
Not only this. The most heinous thing that

the ruling party is doing is to instigate young
people to' go and demonstiate at the gates of

‘the factoriés. This is a thing that Members

should know. What is their slogan? Their -
slogan is that they want employment,
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would give thcm employment when there are
vacancies. They say that people from outside
who are working there should be driven out
and they should be provided with jobs. This
is the slogan of the ruling Congress Party,
They are fomenting communal trouble, they
are fomenting provincialism. They are organis-
ing goondas and gangsters to kill the persons
there.

It is astonishing that this Budget is for the
pericd upto 3lst March, 1972, Is West
Bengal the ancestral property inherited by
unybody? It is for the peaple of Bengal to
decide who will rule them. The term of the
President’s rule ends in December. Then, why
is the Budget upto 3ist March and not up to
31st December. Why not announce elections ?

You say that there is an abnormal situation
in the State. I ask Mr. Pant to take a review
of the whole of India. Isitnot a fact that the
largest number of people came to the polling
booths and voted in West Bengal in the last
mid-term elections ? So, what is the apprehen-
sion ? Let us again go to the people and take
their verdict. Then, nobody will have a
grouse. This is the primary thing that I am
demanding from the Government. If you have
a sense of democracy, you should call for the
elections immediately. If you want to help the
people, you must come forward with a definite
date for the elections and let the people decide
their own fate,

After President’s rule imposed in 1968,
about 400 factories have closed in West Bengal.
Not a single factory has been re-opened.
Textile mills, engineering factories, has DBritan-
nia Engineering, Sen Raleigh, so many factories
have closed. And what is the medicine they
are prescribing for this ? They say they have
set up the Industrial Reconstruction Corpora-
tion, a good name, which will reconstruct our
sick and dead industries. But do you know
how this Corporation has been manned ? Mr,
Pait should know that one Mr. Abhijit Sen. is
there, He is the person who was responsible
for the closure of Sen Raleigh. There is also
Mr. C. D. Das who tome time back was the
top man in the United Bank of India. He
had also connections with the Kuljeon Corpora-
tion which has been prosecuted in New York
for hnhin; some agency here for themltruo-
tien of the thenm.l power project in in Bandel.

it
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He has now been made one of the Directors of
this Corporation, There are so many, There
is R. R. Chatterjee. You know the scandal
about him in connéction with Kalyani Spinning
Mills. Tt has come in the papers. With this,
they say they will help to rehabilitate the
industries in West Bengal.

I say, please hold ‘early elections there. Let
us manage our own affairs by our ownt people
and not by you. Not today alone; since the
beginning of Congress rule, West Bengal people
have got a step-motherly treatment from the
centre. We were the pioneers in the paper
industry. Now it is suffering from shortage of
raw materials, We were the most industrially
developed province within India. Now what
is our position ? By and by, due to political
and other reasons, we have been neglected.

1 do not know what is the provision in the
budget for cottage industries. There are lakhs
of weavers in my constituency. They are
almost in a starving condition. Not only the
handloom weavers, but all the cottage industries
are in a dying condition. So, I expected that
at least something would be done in their
favour. The darkest State in India today is
West Bengal, so far as power is concerned,
Only a very few number of villages are clectri-
fied. Even big and medium factories in places
around Calcutta arc always suffering from
shortage of power and are closed very often.
Nbo positive step is being taken in this matter.

So far as CMDA is concerned, they are
proud of it. I am glad that some money has
been set apart for the development of Calcutta.
But members from West Bengal on the other
side also will agree that in spite of sanctioning
money and the many expcctations roused in
the minds of the people there, nothing positive
has yet been done for Calcutta. The roads are
in the same state. Mr. Speaker, during the
rainy season, I request you to visit Calcutta on
any rainy day. You cannot go beyond Howrah
Bridge. All the roads arc water-logged. What
is the CMDA ? Only yesterday Mr. Hanuman
thaiya said something; I am not satisfied
about it, though my other friends may be
satisfied, That promise about the dispersal line
has now evaporated. He said, some enquiry
is being made for an under ground railway in
Calcutta. How long we will have this hoax ?
1say this is a hoax because for the last fifteen
years it is being said in this House that we will
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have cither an underground railway, or an
overhead railway or a circular railway. Wedo
pot know whether any railway will at all be
there or not. I want a categorical statement
from the Minister whether Calcutta will get
this railway or not. Now that the transport
problem of Calcutta has reached the saturation
point kindly give ussame railway, cither cir-
cular or underground.

SHRI K. C. PANT : He should encourage
the Railway Minister to do that by not in-
dulging in bandhs and stoppage of trains.

SHRI DINEN BHATTACHARYYA:
Then I would like to refer to the condition of
the municipalities. Their financial position
isso poor that they cannot pay the salary or
wages of their employees regularly. Now they
have to depend mainly on the taxes they collect
from the tax-payers. I had some experience as
municipal commissioner for some years and I
know their position firsthand. There is no
municipality in West Bengal which is finan-
cially sound. All of them are suffering from
want of funds and so they are not able to
provide even clementary facilities like drinking
water and drainage.

Coming to panchayars, there have been no
elections to the panchayats for the last so many
years, I donot know what is the fatc of the
Filla parishad. Though as a Member of Parlia-
ment I should be entitled to be a member of
Zila parishad I have not received any infor-
mation of any meeting of the Zila parishad. I
hope the Government will consider the question
of holding elections to the panchayats so that
the newly clected members will manage their
own affairs in their respective panchayats.

SHRI A. K. M. ISHAQUE (Basirhat) :
Your own government killed the Zila parishads.

SHRI DINEN BHATTACHARYYA: 1
am not ashamed to confess here that there
were some elements in the United Froat Go-
vernment because of which the United Front
Government could not do as much as they
wanted to do. Now the panchayat elcctions
are overdue and you should immediately take
steps to hold them,

Then, who is our master ? Tsit Shrimati

Tadics Gandhi, Shri K. C. Pat, Shei Siddha.
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tha Shankar Ray or the Governor ? The other
day the Prime Minister, Shrimati Indira
Gandhi categorically stated that Shri Ray is
neither the subedar of West Bengal nor has he
been given specific charge of West Bengal. I
have seena paper report according to which
Shri Ray is shown in a gazette to be specifical-
ly in charge of West Bengal. There is no cons-
titutional sanction for this. Now when he goes
to West Bengal he does not care for us. He goes
and mects his own party people in the districts,
Itisa question of constitutional propriety.
When there is a Governor the appointment of
Shri Ray to be in charge of West Bengal is
illegal, improper and an affront to the people of
West Bengal.

MR. SPEAKER : Hec has taken three times
the time allotted to him.

SHRI DINEN BHATTACHARYYA : This
isa point which we have to consider. There
are 20 members here from West Bengal and so
we have got a majority. We have to talk about
the problems of the people of Bengal. If we do
not get a chance to do that, who else will raise
the problems facing West Bengal.

SHRI B. K. DASCHOWDHURI (Cooch-
behar) : Probably, the hon, Member is not
aware of the parliamentary- procedure and
practice. ’

SHRI DINEN BHATTACHARYYA: We
are not here for the first time, Mr. Das
Chowdhuri. '

SHRI A. K. M. ISHAQUE : Mr. Speaker,
Sir, I rise to support the budget propo-
sals for West Bengal. I heard Mr. Bhattach-
aryya with rapt attention, I wonder of the
capability he has got in turning day into night
and in turning fraud into sincerety., We are
very happy to hear him that he also wants
improvement of West Bengal. Sir, they came
to power in West Bengal twice—once in 1967
and second in 1969, With the instalment of
the second united front Government in 1969
West Bengal had to suffer & lot in their hands,
Within a very short time after coming
into power ef the Communist (Marxists)
they decided to launch a revolution in
West Bengal and they chose the anti-social

clements to lsunch it. They passeda resolus
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tion and et frecall the ten thousand under-
trials prisoners which included dacoits and
murderers. They were asked to launch revo-
lution. They started looting in broad-day light.
They started harvesting the lands of other poor
people and started commenting rape. We arc
happy they are even now thinking in terms of
West Bengal.

He said C. P. M. was not given any chance
to from the Government even though they were
ina position to do so. CPM and for that
matter Shri Jyoty Bosu has grown a disease in
them in always claiming that they areina
position 1o form the Government. Every day
they are approaching the Governor with this
appeal that he may be given a chance to form
the Government. When he is asked to show
whether he has majority he says: Don't ques-
tion that now. Give mc the chance and I will
show you I have got majority. This is all his
answer. A beggar of Esplanade area was clai-
ming that he is also in a position to form the
Government if the Governor gives him a
chance to form the Ministry.

Immediately after the election was held all
the parties and their leaders wrote to the Go-
vernor that they would not be supporting for-
mation of Government by Mr. Jyoti Bosu and
the number of legislators of those parties far
excceded 140, Therefore, Mr. Bosu had no
chance of forming the Government. The Go-
vernor explored all avenues and came to a
clear finding that the CPM is not in a position
to form the Government and the parties who
were in a position to form the Government
were called. Now, when the Assembly was
dissolved even at that time they had no proof
to show that they are in a position to form the
Government., Therefore, Sir, we firmly support
the dissolution of the Assembly as recommend.
ed by the Governor.

West Bengal had to undergo much sufferirig
during the second United Front administration.
They worked - with a determination to -undo
absolutely the civilisation of West Bengal and
to upset the society of West Bengal. They
undid much of whatever achicvement was
made from 1947, As many as. three lakh peo-
ple went out of employment because of their
represive policy followe® in Weat. Bengal.

West Beogal is alrcady an overpopulated
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area. In 1947 the population was 1,80,00,000 ;
in 1971 the population has swelled up to 5
crores. Over the normal population, as many
23 50 lakh people came from East Bengal to
scttle in West Bengal and as many as 80 lakh
people came from other provinces of India to
scttle permanently in West Bengal. *

It is a very overpopulated area and the land
is meagre for cultivation. Therefore, unemplo-
yment opportunitics have to be created to keep
the people in peace there. Employment isa
necessity there. The Government installed in
1969, dominated by the CPM, did cverything
to drive people out of employment. As many
as three lakh people went out of employment.
This is the admission of the CPM itself and
of Ajoy Mukherjee, the then Chief Minister
of the United Front Government.

In 1971 we arc going to plead for a fair
deal for West Bengal. If anybody is serious to
tackle and solve the problems of West Bengal,
job opportunities have to be created there. If
the young people cannot be employed, West
Bengal will go for anything. The other day
17,000 people were employed for maintaining
peace in the camp areas to which Shri Bhatta-
charyya was objecting. Some of them were
coming in close contact with Naxalites. The
moment they got appointment letters, they
wept. This is the situation in West Bengal.

When employment is nceded so heavily, the
CPM dominated Government did everything
to throw them out of employment. Therefore,
job opportunities have to be created and there
is enough scope for it. For that there must be
peace in the industrial belt, They are going to
creat trouble in the industrial belt as much as
possible so that revolutionary conditions can be
created in West Bengal. That is their motive,
People have stcen them and have understood
them. Calcutta people have thrown them out.
They are going to pay heed to the appeal that
wc are making to West Bengal people. They -
have understood that industrial peace is neces-
sary. If industrial are opened, more parti.
cularly in the rural areas and in the mofussil

" towns, lakhs of people can be employed. If

lakhs of young people are employed, much of
the troubles of West Bengal will go away.
West Bengal will again find peace. -

To improve the condition in West ‘Bengal,
attention has also’to be- paid to the agriculs
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nnllﬁwuwell. Of 16 districts, only threé
districts have somc irrigation facilities. The
other districts have no irrigation facilities. In
the region east of the Ganges, the posibility of
irrigation is meagre. But deep tubewells can
be sunk and deep tubewell irrigation facilities
can be provided. For that poweris necessary,

But very little portion of West Bengal has been
electrified till now. So, electricity must go to
every village. Irrigation facilities must be pro-
vided to cultivators. If irrigation facilities are
provided to cultivators, the production will go
high and it will be very much sufficient for the
local needs. Very recently, the cultivators
there have taken to high-yielding varicties and
they have given very satisfactory results, If
these minimum requirements are met, if these
minimum facilities are provided to them, West
Bengal is sure to be a sclf-sufficient area. That
will go a long way in keeping peace in West
Bengal and bringing an end fo the present
troubles that West Bengal is facing now.

Last year, in West Bengal, we had an un-
natural flood. This year, we cannot give them
loans. The low income group people have no
means to cultivate their lands if no loans are
provided to them. The administration and
. more particularly the branch of administration
in which the C. P, M. Party has some hold
will find every meansto delay the payment of
loans even if some loans are paid to them.
Loans are necessary for cultivation in the
month of June. The Government will give
loans but they will be paid in the month of
August or September. Iask the Government
to device means as to how this delay in pay-
ment of loans can be avoided, to 3ee how culti-
vatars can be given loans in time s0 that they
can make the best utility of the money that is
given to them. Every conspiracy, every trap,
is being laid by the Marxist Party to delay the
payment of loans, through their unions in
Government offices. Therefore, I request the
Government to device means a3 to how to
make the money reach the people in time so
that they can make the best utility of it and
can help the country in producing more,

If the Centre is serious in bringing about
peace in West Bengal, all avenues must be ex-
plored to create job opportunities. All gvenues
must be ereated to ameliorate the conditions of
the local people. Over and above the normal
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population, there has been an influx of people
from eastern zoné¢ and other provinces of
India. In 1917, as I said, the population was
I crore B0 lakhs, Today, it is more than 5
crores. The population has gone up ‘more
than three times in 25 years. Therefore, the
Government must explore all avenues to create
more job opportunitics for the people and to
wage a war on agricultural front so that, once,
again, we may see peace in West Bengal and
Woest Bengal may prosper and, through West
Bengal, India will prosper.

DR. RANEN SEN (Barasat): Mr,
Speaker, Sir, a question was raised here earlier
as to the propricty of the dimolution of the
Weit Bengal Legislative Assembly, All I have
to say is, if we are true to the facts, there was
no other alternative for the Governor but to
dissolve the Asmembly and there was no other
alternative for the President but to take over
the State of West Bengal,

13.30 brs.

[MR. DeruTv-SPEAKER i the Chair.]

What was the position ? Let us look at
things objectively. Out of 279 seats in West
Bengal, 1 being vacpnt, the C.P.M. block
which wanted to step in had 125 seats. There
will be single majority party, but, Sir, single
majority party can come only if there is a little
bit of horse-trading! From this House we
have denounced horse-trading in many Assemn-
blies of India. There are indication in West
Bengal, attempts were made to purchase some
people. But even then those attcmpts failed.
When Mr. Ajoy Mukerjee advised the Gover-
nor, as Chief Minister, he had the majority.
He had the majority of seven. It is a question
of arithmetics. Two plus two always make
four. Out of 279 seats, this bloc having 125
acats cannot get a chance. But it was possible
if the West Bengal politics would be further
spoiled and corrupted, that means, farther
horse trading was encouraged. “Therefore, the
Chief Minister was within his right, the Gover-
nor was within his right, there was no alter-
native according to the Comtatution for the
President to take it over.

I.my' -hu'hmlpoin: out certain good
things done by the Government of the Demo~
cratic Coalition, 'We have to say all these here
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 unfortunately. No radical land reform pro-
gramme was taken up in 1962.70, in thosc,
" daysbut the Democratic Front Government
here could do something. Here is a Govern-
ment that brought out an ordinance, a
Graduity Ordinance. They also recommend-
ed certain good measurs for opening of the
closed mill. We have to be objective. We
have to record them properly so that they
become guidance to our future, whatever may
be the Government which comes in West
Bengal. This Government may be of party A
or Bor C; 1 am not concerned with that;
but certain things have to be put straight on
record.

The position in West Bengalis very bad, but
Sir, what is the main banc of our political life
in West Bengal 7 It is stated that unemploy-
ment and refugee problems are all growing and
they have to be tackled in a very bold manner,
ina very radical manner, etc. But, Sir, the
main bane of political life in West Bengal is
politics of individual terrorism, individual
murder, individual violence. I also come from
West Bengal. Is there any political movement
today in West Bengal conducted by any party ?
Everybody is afraid of cvery other person.
Even leaders would take the help of police as
protective measure ! They confess to us; they
say, it is very difficult to hold meetings, to go
to bastis and different areas. Sir, even the
Police cannot give protection. A time has
come for all of us to think about it seriously.
1 don’t want to dig up the past, because, cer-
tain good things, certain good steps, have been
taken in West Bengal. Therefore, I say, I
don’t want to dig up the past or sty who is
responsible or who introduced this politics of
murder and individual terrorism in the body
politic of West Bengal, I mysclf have spoken
here thrice in this House. I have myself raised
this question here carlier. Now, the question
is how to tackle this problem. I do not know
whether Shri Siddhartha Shankar Ray is con-
stitutionally capable of doing certain things;
1 am not going to touch on that point because
I am not a constitutional expert. But I must
.say that before he takes the correct step in this
regard, namely of calling all the political par-
sies to tackle this ‘particular question, namely
- the question of political violence, - political

" murder, individual murder etc., certain
preliminary thingt have to be done. It is not
a guestion. of violence in the abstract. Itis

SRAVANA 1, 1898 (SAKA) . Budget, Danands, Res. ste.

206

not & question of any party eschewing violence.
As for the Communist Party of India, we have
nevet eschewed violence as a principle. But so
far as the question of individual violence,
individual murders and secret murders are
concerned, no political party should advecate
it. Marxism and Leninism is totally opposed
to this individual murder and violence, There-
fore, I say that the bane of our political life
is this individual murder and violence, Before.
Shri Siddhartha Shankar Ray took the step,
certain political parties like the CPI, the For-
ward Bloc and the SUC had agreed on this ise
sue. All parties had also been called fora
meeting by the former Chief Minister Shri
Ajoy Mukherjec but unfortunately one party
chose to boycott that meeting. That isa fact.

AN HON. MEMBER : It is not a fact.

DR. RANEN SEN : Therefare, that meeting
had to be postponed, Now,itisa good thing
that when Shri Siddhartha Shankar’ Ray is
calling a mecting, all the parties are coming,
and more and more partics are coming, and
that is a good thing. If it is a bad thing,
then why should the other parties come?
Whether this attempt will succeed or not is
something which I do not know. But I would
suggest that threc or four measures which I
shall mention presently have to be taken,

The first is thatall parties must eschew there
acts of political individual murder and indivi-
dual terrorism.. .

SHRI1 DINEN BHATTACHARYYA : But
not the Government ? )

DR. RANEN SEN : And the Government
too. All concerned should do it. I hope Shri
Siddhartha Shankar Ray is there on behalf of
the Government.

Secondly, it is an open fact that certain
antisocial elements bave taken shelter behind
and are protected by certain political parties,
All these political parties must openly come
out and disassociate themselves from these
anti-social clements who are taking advantage
of the situation, '

AN HON. MEMBER : But*he wants a
dialogue with them.

DR. RANEN SEN: 1 want to crush ' thewm.
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Firstly, T want a dialogue with the political
parties and political clements ; if we are able
to control them, then these anti-socia) elements
can be isolated and completely crushed.

_ Thirdly, I suggest that a bold decision has
10 be taken by all political partics, to be
{ollowed up by surrendering of all arms. This
theory of blood for blood and tooth for tooth
is bringing disaster to West Bengal. That has
to be stopped. If we are able to do it with
the help of all these political parties sincerely
and honestly, then we can open a dialogue
with the Naxalites also.

It is said that the Naxalites would not come.
I say that the Naxalitcs are fragmented today,
I know many young Naxalite boys who are
absconding from the police for the last one or
two years. I have met some of them and I
have talked to some of them and they say
that now they cannot escape because either
the CPM will kill them or the police will kill
them, and, therefore, they feel that it is better
to kill somebody and then die, They are in
a deaperate mood. Therefore, I suggest that
certain measures have to be taken and they
have to be approved of. There arc many
people who are disillusioned today, but they
have no other way; if they come out in the
open they will be arrested by the police and
‘beaten up in the police lock-up or in jail. So
some bold decisions have to be taken. Those
Naxalites who are prepared to give up their
arms and surrender their arms, that is, whate-
ver arms they have got should all be exonerated.
Some such bold things have to be done.
Otherwise, there will be disaster to the body«

politic of West Bengal.

Along with this, I would suggest that cer-
tain cconomic measures also have to be
taken. We have to remember that West Bengal,
which was Bengal previously, suffered very
much during the 1943 famine and then during
the partisan when it was its worst victim. Itis
said that today due to political struggles and
strike struggles, industry is getting ruined.
In 1952 1 wasa member of the State Assembly.
Dr. B. C. Roy told us then that Bombay and
‘West Bengal stood at par in industrial develop-
ment, Since 1955.56, decline started. That
has nothing to do with strikes or with political
mara mari, In this respect, I must say that the
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Centre has not dealt with the problems of
West Bengal in the way it should have. Shri
Ishaque was there, He knows it. This should
have been done when the decline in industry
there started.

Having said this, I must now say that if
something abnormal happens in West Bengal,
we must recognise that Bengalis are very impul-
sive, very emotional and imaginative, That
is why if therc is no outlet, anything and every-
thing can happen, That is what is happening
today. First economic decline started. This
was followed by political decline. '

Coming to the Budget, does this touch even
the outer fringe of the maladies afflicting the
State. Honestly speaking, no. Let us analyse
the Budget and sec what is the position, There
is now a deficit of Rs. 19.34 crores as againat
the earlier estimate of Rs. 28.60. This is no
doubt an improvement. It is also a good thing
that Rs 50 crores has been given by the Centre
for the relief and foud requirements of the
cvacuees. Itis also a good thing that certain
centrally-sponsored schernes are in opcration
and are fully financed by the Centrc. But
what has happened to the Fourth Plan ? In
this, the difficulties of the State have not been
appreciated by the Centre. The allocation to
the State proves that. Otherwise, the Fourth
Plan allocation would have been greater. What
is the allocation of Rs. 66.63 crores this year
for looking all these problem, unemployment
problems and all other problems. It would not
even touch the fringe of the problems. Every
Government that has been in power there,
not onlf UF Government, but every Govern-
ment starting from Dr. P. C. Ghosh and Dr.
B.C. Roy's has demanded more money for
West Bengal. But never has this demand been
fulfilled. Never. We are giving the maximum
amount of corporate tax. But West Bengal
got a meagre fraction of its shares, I do not
say as our friends in the CPM say that it is a
colony of the Centre ; it is like Bangla Desh in
Pakistan. If they say so, I would request them
to go to Bangla Desh and stay there for 24
hours and feel the difference....(Interruption).
But I must say that West Bengal has not been
treated properly and is not being properly
treated even today. If anybody says that, 1
quite agree with'it.

Let mec analyse one or two points here,
Take the Haldia fergiliser, Has there been any
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allotment ? No. How about the project report
of the Haldia petrochemicals ? Mr, Siddhartha
Shankar Ray the other day made statement in
Calcutta and the people laughed. He said that
Haldia would be offering one lakh employ-
ment opportunity. But where is the reflection
in these papers ? There is no reflection of it
in them, What about the project report for
Haldia petrochemicals ; and for a shipyard.
When the Indian Petrochemicals Corporation
was asked to prepare a project report for Tamil
Nadu, West Bengal did not find any favour.
Naturally, what would the public say and do ?
What is the way out ? As I said earlier, econo-
mic decline started much earlier. It was follow-
ed by political deterioration. Sir, that is one
thing that Government should remember.

Now, it is a good thing that the expenditure
on education has increased compared to 1969-
70. Expenditure on medical, agricultural and
fishery facilities has increased, But there are
other problems. Take, for example, one thing :
in this budget there is an allocation of Rs.
1.87;00,000 odd for a crash programme for
villages. What could be done with a paltry
sum of Rs. 187 lakhs or so ? What could be
realised ? I fail to understand this.

Then there is the question of milk supply
schemes. What is the allotment.

MR. DEPUTY-SPEAKER : The
Member’s time is up.

DR. RANEN SEN : I am the only speaker.
1 have 20 minutes.

MR. DEPUTY-SPEAKER 1 Yes. It is now
two minutes to that “20 minutes”,

hon.

DR. RANEN SEN : Please give me another
five minutes. 1 am concluding. Now, at page
22, there is mention about conmstruction of
houses, low income-group houses, etc. What
is the money given to West Bengal ? That is
the worst-congested State in India, with the
Calcutta city. and suburbs. I it doing any
justice? I do not say immediately crores.of
rupees have 10 be spent, but at least some
amount has to be spent. Then, again turning
to page 24 of the demands, I find loans and
advances under low income group howing
scheme, middle income housing scheme, etc.
What is the amount for the middle income-
grouphounug? A paltry sum of Rs. 3 lakhs,
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For low income-group. housing, it is Re. 10
lakhs, :

On public health and medical, the allot
ment in the budget has increased, but it must
be known that rural drinking water system as
well as the urban drinking water system almost
do not exist in West Bengal, neither in the city
of Calcutta nor anywhere in the municipalities.
About village development, everybody knom
What is the amount ?

Take for instance the question of electricity
and power generation and investment in this
respect in the State of West Bengal, Where
are we after the last 24 years? 1400 villages
have been electrified or energised. What is
the amount sanctioned ? What is the provi-
sion ? I say that there is very meagre allotment
for this purpose in the Fourth Plan. There was
a reportin yesterday’s Amrit Bazar Patrika that
the South Dum Dum water works can supply
27 gallons of water per day for two lakhs of
inhabitatnts. As a result of the influx of
refugees they cannot even supply seven gallons
of water per head ; this is more or less the
condition in all municipaliries and villages.

In the annual financial statement, page 1,
under the head land revenue, the expenditure
isRs. 7,64,40,000 and the receipt is R,
6,96,20,000. I do not know what is the
meaning of this budget and why this depart-
ment should continue, Then I must say that
under the heading capital outlay on schemes
of agricultural improvement and research, there
is only marginal increase. On page 9, under
the heading capital out lay on multi-purpose
river schemes, capital outlay on irrigation and
irrigation ecmbankment, drainage works, etc,
there is a decrease, 1 do not know why.

Thercfore, I say that this budget cannot
satisfy the requirement of our people, it does
not even touch the outer fringe of the demands
of West Bengal.

sSHRI S. K. SARKAR ( Joynagar) : Mr.
Deputy Speaker, Sir, I shall speak in Bengali,
I rise to support the West Bengal Budget,
presented to the House foday. But in spite of
my support, I must say thlt this 3udsc‘t is not
to our expectation.

~ Sir, oomidenng the serious poverty in Wm‘
Bengal and the pitable condition of that State

‘*The original speech was delivered in Bengali.

we hoped that the Central Government would
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do more justice to that State. We also hoped
that the Central Government would allocate
more money to the State of West Bengal in
order to enable her to solve her various
problems.

There is a deficit of Rs, 19,34 crores in the
West Bengal Budget, But had there beena
deficit even of Rs. 50 crores, we would not have
any objection to that.

The opposition parties have complained that
the State of West Bengal has been suffering
from injustice from the Central Government
for & long time. There is some truth in that
complaint. After the partition of the country,
the State of West Bengal has always been over-
burdened with various problems. Now an
addifional problem has ariten due to the
evacuee, from Bengla Desh. Thercfore, con-
sidering the various problems of the State of
West Bengal, I fcel the Central Government
should have done more justice to the State.

I now find that the Central Government
has realised the problems of West Bengal and
because of that realisation the Central Govern-
ment has imposed the President’s rule upon
that State. It is not true that the last coalition
Goveonment in West Bengal had no majority.
The actual fact is that the situation there took
such a turn that Central intervention became
inevitable, There is no evil intention behind
the President's rule there. I firmly believe
what the Central Government has done for
West Bengal, has been done keeping in view
the welfare of the people, although President’s
rule may not be desirable to us always.

In today’s discussion law and order problem
in West Bengal was reapeatedly mentioned.
But in the present Budget no importance has
been given to this problem. In order to tackle
this problem administrative machinery must be
strengthened. But the Budget does not indicate
any measure by means of which the administra-
tive machinery can be strengthened.

One of our friends in this House has eritjcis-
ed the constant increase in the Police Budget
of West Bengal. But my friend must know
‘that a progressive society should have a good
administration and from that point of view we
are bound to have an increased police budget.

DR R Ry L S
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My CPI (M) friends have complained about
the failure of police in West Bengal but, per-
haps, they have not considered the causes of
that failurc. Today West Bengal policemen
arc the most helpless persons in India. A
policeman in West Bengal does not go alone
to a market out of fear. Similarly, he is
afraid of going alone to hix office. This is the
condition of policemen there.

We have never considered about the ameni-
ties and Housing Scheme for the policemen. If
we are interested to make the West Bengal
police effective, we should give them more
dearness and other amenities of life, We
should also make the policemen feel that they
arc members of the society and if they feel
like that, they will realise their duties to the
society. Asa member of the society they will
do their duties enthusiastically.

Sir, I have placed the true condition of
West Bengal before the entire country. The
Central leaders must realise the gravity of the
situation there. The Central Government may
send C. R. P. and military personnel from here
to the State of West Bengal but the problems
of that State cannot be solved with their help.
So the Central Government must see how the
present situation in West Bengal can be im-
proved. I feel that for improving the present
situation there more money should have been
allocated for the police department in this
Budget.

Then comes the question of general ad-
ministration in West Bengal. The administra-
tive aparatus has completely collapsed there,
The administration there became victim of
political infiltration. The United Front
Government came into power twicein West
Bengal. The main object of the CPM—I
Party, a constituent of both the United Front
Governments, was to weaken the administrative
apparatus of the State, For gaining that
ohject the second United Front Government
increased the salary of the Government Servants
and due to this increased salary the Govern.
ment servants came under the influence of the
CPM~I party. But for this increased salary
of the Governmerit servants the common people
actually suffered as they were compelled to
pay more taxes in the name of welfare of the
State. So in this manner, all the Government
servants were made puppets-in the hands of a
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patticular party and, consequently, the entire
administrative machinery in the Statc came to
2 stand still. Today when we goto Writers
Building, we find Government servants discuss-
ing politics openly and shouting slogans like
‘Inquilab Zindabad'.

Jknow thata few days ago a Clas IV
servant was suspended because he was responsi=
ble for the failure of clectricity in his office. I
also know that an official of the Home Ministry
wasarrested by the police on charges of holding
naxalite ideas, Perhaps he was beaten in the
police station. The entire non-gazetted staff
of the Home Ministry went on strike asa
protest against such a police action. So such
type ofincidents are taking placcin West Bengal
today. In the light of such incidents there, it
should be the primary duty of the Central
Government to pay more attention to the necds
of West Bengal, if, of course, the Central
CGovernment it interested tosave West Bengal
from the present situation. But I must say with
great regret that the problems of West Bengal
have not received due consideration from the
Central Government.

In today’s discussion economic problems of
West Bengal have been referred to. West
Bengal has been seffering from economic pro-
blems for a long time, This economic problem
is one of those major problems from which West
Bengal is suffering. How much the Govern-
ment is responsible for this cconomic problem
in West Bengal, should be considered by us.
In the name of land reforms the disorder in
West Bengal was first created by some partners
of the last United Front Government, In
order to strengthen the party interests, some
partners started an agitation called Land
Reforms Movement. In the name of Land
Reforms Movement they actually started a
Land Grabbing Movement and through that
Movement they completely disturbed the Law
and Order situation in West Bengal, There
was no scicatific basis behind this Land Grab-
bing Movement, The only intention was to
strenghthen party interests and in that respect

- some political parties became successful.

Sir, you will be surprised to know that the
present Land reform measures in West Bengal
are responsible for the breakdown of West
Bengal coonomy. Fifty six per ocat people of
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West Bengal depend upon agriculture but their
fate is in now in dark due to the introduction
of present land reform measures. You may
feel, Sir, that I am pleading the case of
Jotedars. But I am not doing that. As a
socialist it is my duty to bring West Bengal
to the correct path.

It is my complaint against the Central
Government that they have not taken into
account the basic problems of West Bengal,
After the fall of the last United Front Govern=
ment President’s Rule was imposed upon the
State of West Bengal and during the Presi-
dent's rule a ceiling on land holdings was
introduced there. But how far that ceiling on
land holdings is scientific, we have never gone
into that question, When I say like this, 1
know that a complaint may bc made against
me by my party, But even then, on my own
responsibility, I must say that whatever has so
far been done in West Bengal in the name of
Land Reforms, they are instrumental for the
breakdown of West Bengal economy. All the
land refrom measures are 'nothing but unscien-
tific and they have introduced slavery into
the present economic system,

I must say with great regret that the officials
of Land Revenue Department of West Bengal
wrongly advised the Central Government. I
am prepared to challenge those officials. I
would ask the Director of the Land Revenue
Department of West Bengal, Shri Debabrata.
Bandopadhayya, to prove scientifically his
proposals that he gave in regard to land reform
measures. -

Sir, in West Bengal the area of cultivable
land is 1,34,000,00 acres. In the entire country
70% people are agriculturists. In West Bengal
57% people depend upon agriculture. But
out of this 579 people many are landless
peasants. According to the cencus of 1960,
the number of landless peasants is 1,02,94,200,
If we take five membersin a family as onc unit,
we then have 21 lakhs familics. Now if we want
to distribute 1} acres or 4 bighas land (consi-
dered as subsistence) and instead of 8 acres land
(called economic holding) to cach family we
shall have to devide 1,34,000,00 acres land by
21 lakhs families. After “division the reqire-
ment of land. comes to1,40,000,00. But the
land available is only 1,34,000,00.- So there is
a shortage of 7 lakhs acres, Yet I want to say
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that the surplus land of the people should be
taken away for distribution to the landles
peasants, But even after distributing surplus
land to the landicss peasants the shortage of
7 lakhs acres land will remain.

8ir, in West Bengal, 27,60,000 families
hold, land holding 1 acre to 25 acres Many
of these people hold benami land. Even
if we distribute benamiland on the basis of
1} acres per family, we shall again find a short-
age of 44 lakhs acres land. Therefore, Sir,
1 wanted to impress upon you that simply by
distributing land to the landless peasants the
problems of West Bengal will not be solved.
I, therefore, feel that the economy of West
Bengal is being shattered by the introduction
land reforms.

Then, Sir, I want tosay that thereis no
real food deficit in West Bengal. The scarcity
of food was created artificially and as a resultof
that food scarcity Rationing was imposed upon
us. During the regime of Shri P. C, Sen there
was a riot for food in West Bengal and in that
riot 99 persons died of police firing. The
Government of West Bengal appointed a Lahiri
Commission to enquire into that police firing.
That , Lahiri Commission submitted a report
to Shri Dharma Vira, who was then the
Governor of West Bengal. In the Report it was
said that there was no nced to introduce
rationing in West Bengal. Rationing was the
root of all evils, It was also responsible for
much corruption in the society. So Shri
Dharma Vira was eager enough to abolish
rationing in West Bengal. So I demand the
abolition of rationing

Sir, I shall again request the Central
Government to enquire into the scientific basis
of present land reforms in West Bengal;
otherwise the agricultural economy there will
have a serious setback. Agriculture is the
foundation of the entire economic system ; so
sctback in agricultural ecanomy means total
collapse of the entire economic systern, I want
to say that the land-man rations has reached
tosuch a point where further absorption of
labour in land is not pomible. The real
danger is not to our economy but to our poli-
tical stability due to the probless of unezmploy-
ment. Tais fact should be kept in mind,
Thesc days we talk of educated unemployed,
But - the agriculturists in our ‘country are
«employed. only for three months ina year.  For
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nine months they sit idle. But nobody thinks
of their problems. How long with the Govern-
ment blind to them ?

Now, Sir, I shall say something about Irriga«
tion. In one of the newspapers of West Bengal
it has boen reported today that my districts
of West Bengal are in the grip of flood. Dur-
ing the last two years West Bengal became
victim of flood twice. In my constituency no
crops were grown, But the Government did
nothing to remedy that situtation.

We heard of Magrahat drainage scheme and
the Sunderbans delta project. In reply to one
of my letters the hon. Prime Minister wrote
that the Sunderbans delta project had been
undertaken by the Central Government. But
according to our knowledge even the Pprepara.
tory wrok of that project has not yet been
started.

There are many irrigational problems in
West Bengal. Irrigation and drainage are two
scparate problems, We have not yet been able
to cover I2 per cent land in West Bengal
through irrigation schemes,

Then, I shall come to the question of
Farakka barrage. The Irrigation Minister as
surcd us that 40,000 cusecs water would be
supplied from the Ganges through Bhagirathi
Chbannel. I would request the hon. Minister
to honour that assurance. But because of con.
struction of some projects over the Ganges in
Farakka it will not be possible to supply that
much quantity of water to us, I, therefore, fesl
that Farakka barrage will be deprived of
40,000 cusccs feet of water. This matter, there.
fore, needs Government’s urgent attention,

Now I shall say something about the indus.
trica in West Bengal, There many industries
are now closed. For this closure of industries
the partners of the United Front Governments
WETE 0 & great exteat responsible, but at the
same time the Central Government camnot
avoid its responsibility towards this maiter,
We have been noticing step-motherly treat-
ment of the Central Government towards West
Bengal. Today in the name of socialisation we
have given enormous powers to the bureaucrats
and on ‘account that alf the industries in
West Beagal are ‘sifforing. Only 20 per cent
raw material i supplied to thie *industries theto
The tupply of raw material - ‘sctually -being
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controlled by the J.P.C. and the S$.T.C. These
organisations have evolved cumher-some pro-
cedure in régard to the supply of raw material
and as a résult of that the industries in West
Bengal ate today on the brink of ruination.
Therefore, I would request the Minister for
Industries to simplify the present procedure
in regard to supply of raw material,

Last of all I would request the hon. Minister
to do something for Sunderbans area as it is the
most neglected place in West Bengal. That
area produces only on¢ crop. In this area, due
to ebb and tide, saline water of the sea
destroys the fertility of the soil. There is also
not proper facilities for drainage and irriga-
tion in that area.

Sir, you will be surprised to know that the
people in Sunderbans area these days live on
roots of the trecs. As a representative of West
Bengal I want to bring this matter to your
notice. I also brought it to the notice of the
Prime Minister. Even the last Coalition
Government did oot do anything for the
people of Sunderbans. I, therefore, appeal to
the Central Government to do somecthing for
those poor people.

I support the West Bengal Budget. I also
support the President’s rule in West Bengal,
With these words I conclude my speech.

SHRI SOMNATH CHATTERJEE (Burd-
wan): Mr. Deputy Speaker, Sir, I thank you for
the opportunity given to me for participating in
this debate. We are discussing West Bengal bud-
get as well as the proclamation of imposition
of the Presidential Rule in the State of West
Bengal on the 29th June. We feel that 29th
June, 1971 is another black day in the history
of the constitutional processes of this country
because it is another occasion when after
shameless exhibition of partisan attitude to-
wards West Bengal the Central Government
has brought West Bengal under its direct
regime and has again converted it into direct
hegemony. In March, 1970, as this Housc
will recall, when the President’s rule was im-
poscd in the State of West Bengal the legisla-
turc was kept alive for four to five months. For
what purpose ? In 1970 the Governor thought
it £t to keep it alive but not in the yesar 1971,
" When before the advice was given by Mr.
Mukherjce to keep alive tho Asembly he had
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not got the morality to tender his resignation,
The only reasons that were put forward by
Mr. Ajoy Mukherjee for giving that advice
for the dissolution of the Asembly was that
the refugee problem had' become serious and
required strong majority for looking after the
refugee problem. If he was unable to look
after the refugee problem he should have
resigned and not advise the Governor to dis-
solve the Assembly and, as such, not allow
other parties to form Government. What sort
of Parliamentary democracy have we ? The
Chief Minister coming to the Governor and
advising dissolving the legislative Assembly
and not resigning himself. It was a shameless
conspiracy éngineered no doubt by the wishes
of the Centre..

Sir, I am sorry to say our Governors have
become mere tools in the hands of the Centre._
They are nothing but glorified under secre-
taries who are now carrying out the directives
of the Centre. The Raj Bhavans which were
to be converted into hospitals after indepen-
dence are symbol of feudal glory and have
become temples of intrigues and machinations.
‘This is the position we are having because the
Constitution is being trampled down. For
cvery excuse Presidential rule is being im-
posed. '

Sir, West Bengal is always at the receiving
end so far as Centre is concerned and the
Gentre have alwaystaken up a colonial atti-
tude, West Bengal has not been fairly treated
by the Centre since the date of independence,
that is, 24 years ago, This is not an isolated
complaint from my party. This is the general
complaint of all people of West Bengal and of
persons who think well of West Bengal. It can-
not be treated asa colony. When we say we
are treated asa colony there is a good reason
behind, It is not justa political propaganda,
Development projects are not being taken up.
We are given hopes and promise of one lakh
jobs. But no steps are taken really to imple-
ment any of those projects.

What is the picture ? What is the future
for West Bengal ? We do not have anything,
Now it has become & very convenient handle
for the Centre, it has become a fashion and,
if I mny say 0, it bas become very stale: now
to ascribe all the ills of West Bengal to the
fact that there is violence and there is the law
and order question,
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Who has brought West Bengal into this
patition ? It is not merely to go on abuting a
particular political party. That does not solve
the problem. That is not the proper approach.
Merely going into the reasoms, good, bad or
indifferent, merely trying to find out the
reasons whether they are good or bad for to-
day’s disorder will not solve the problem. The
problem has to be solved.

1 was saying that it has become a fashicn
for the ruling party to make it a political pro-
paganda and to try to shift the responsibility
for today's situation to a particular political
party, the communist Party (Marxist).

What is the position today ? We say that
in the State of West Bengal the politics that
is going on, the politia of murder, is being
enginecered and directly encouraged by the
ruling party. What happened the other day
in Burdwan town, since the imposition of
President’s rule-in 1970 and after the new Ajoy
Mukherjee Ministry came to power ? A hotch-
potch conglomeration resurrected the Muslim
League in the State. They were given three
ministrics with seven members. One member
party was given one ministry. A hotchpotch
conglomeration has been responsible today in
bringing the Muslim League into prominence
in the State of West Bengal.

What happened during these months ?
During the last eight or nine months in
Burdwan town, which I have the honour
to represent, 14 persons' belonging to the
CPM cadre were killed, In Burdwan town
alone ! Would you believe that dying declara-
tions have been made before first~class magis-
trates giving thc names of assailants? Not
one person has been arrested although they
are seen in the streets of Burdwan going
about openly ! When the CPM man is killed or
murdered, has his life got no value ? Did he
not have any family ? Does nobody feel his
Joss ? Nobody is arrested,

What has happened taking advantage of the
Sain Bazar case ? Anybody and everybody is
being ropedin for the purpose of political
rivalry. A number of accused are being intro-
duced.

What happened in Alladipur the other
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day? It has happened last month, Five or
six truckloads of Congress volunteers went on
a rampage in these villages. What was the
plea ? The plea was that they wanted to res.
cue one of their party workers supposedly
imprisoned or kept detained in that village.
Did that justify five or six truckloads of Cong-
ress volunteers who went there after abandon-
ing a public meeting in Burdwan town with
petrol and flanked by the police ?

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South) : This is absolutely false. It
is being projected as a lie. I deny it absolutely,
Try to put material things and not to curb
anything,

SHRI SOMNATH CHATTERJEE : I had
information that there might be trouble on
that very day in Burdwan. I sent a tclegram
to the District Magistrate. I spoke to the 1G
of Police on the telephone that we were appre-
hending trouble in Burdwan, that in and
around Burdwan there would be a Congress
meeting and after the Congress mecting they
intended taking out a procession, that there
might be trouble ; please take preventive steps
%0 that no untoward incident took place, 1
gave that information a day carlier,

What had happened ? Five or six trcukloads
of people owing allegiance to the Congrem
broke up their public meeting, went to that
place with petrol, there was a clash and the
whole village was razed to the ground. Now,
none has been arrested out of those marauders
and only the victims, those villagers, have
been arrested. Is this the way administration
will be run? And you want everybody to
come and cooperate with you! Your people
will be allowed scotfree and you will only
hound out others for the purpose of applying
your law and order machinery ! Arrests have
been made galore but nobody is being brought
to trial. When we give names that these are
the persons who are guilty, who are responsible
for these happenings, murders and assaults,
none is arrested. :

What bappened in Kalna the other day ?
A very well known worker of the CP(M),
Mahadev Banerjee, was brutally murdered.
65 stab wounds he' suffered. He was
Kalna station. When be got down from the

RS
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railway station and was getting into a cycle
rickshaw, he was attacked. He fled for
his lifc into the station master's room.
He was followed there and he was brutally
beaten to death. He was the Secretary of the
local unit of the Communist Party of India
(Marxist). I would like to ask the hon. Minis-
ter : Who has been arrested ? The names have
been given.

Our request to the friends on the other
pide is : Don’t treat West Bengal as a
sccond-class State or the people of West Bengal
as sccond-class citizens. If you apply
partisan  attitude in the administration
of West Bengal, you cannot possibly expect
cooperation from the people. We want to
improve law and order situation. We want
economic development of West Bengal. We
want West Bengal to prosper. But we cannot
be treated as subjugated people by the Centre.
For the purposc of West Bengal, they can only
think of military and para-military forces, no
economic progress, no development of projects.
Tall hopes have been given only for the pur.
pose of hoodwinking the people.

Lastly, the appointment of my hon. friend,
Mr. Siddhartha Shankar Ray, is one of the
matters which vitally concerns us. He knows
I have nothing personal against him....

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE, AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY) : I don't
know,

SHRI SOMNATH CHATTERJEE: He
knows very well that I have nothing personal
against him. I am sorry, knowing that, he has
taken this attitude. The position is this. When
the Prime Minister made a statement in Parlia-
ment on the 29th June....

SHRI SIDDHARTHA SHANKAR RAY:
I do not know inner working of his mind, not
even the devil knows. I can deal with my
enemies. But God save me from my friends.

MR, DEPUTY SPEAKER : I hope, you
have only ¢nemies and no friends in that case,

SHRI SOMNATH CHATTERJEE: You
do not know who are your real friends,

8ir, the Prime Minister declared in Parlia-
ment on 2%th June that the Central Govern-
ment are anxious that all problems relating to
West Bengal which are within their compe-
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tence should be dealt with expeditiously.
Further, she said, the matters which were
within the direct responsibility of the Centre
would be looked after by Mr. Siddhartha
Shankar Ray who has been sent to West Bengal,

So far as the Proclamation is concerned, as
you know, the Constitution provides that the
President will have the power to administer
the country, He delegates the power to the
Governor. Now, the powers of the Governor
were assumed by him and, therefore, there can
be no other authority except the President to
exercise the powers. The Constitution gives
powers to the President to make incidental
orders, The incidental orders can only be that
a Governor can discharge his responsibility
under the superintendence and control of the
President himself. Now, the superintendence
and control may be in the form of directions
given to the Governor. But the Constitution
does not envisage that somebody will be appoin-
ted, a Minister from the Centre, to the State
for the purpose of looking after day-today
administration of the State. This is not possi-
ble. This is arrogating the powers of the Pre-
sident and conferring them on a particular
Minister of the Centre. That is not envisaged
by the Constitution.

What is happening is this, Everyday, we
find that policy decisions are being taken by
Mr. Siddhartha Shankar Ray. He is issuing
statements declaring what steps are being taken
and what are the proposals that have been
mooted and how they are to be implemented
That is all being done by Mr. Siddhartha
Shankar Ray. We say, this is not which is:
warranted by the Constitution. The only last-.
ing solution to this is to hold elections as early
as possible, This is the attitude of the Minis-
ter. We know that West Bengal will not get
its due share even from a Minister who is a son
of the soil, That is the unfortunate attitude.
Even a Minister representing West Bengal does
not give its due sharc to West Bengal, There~
fore, I respectfully submit that the Govern-
ment should declare here and now that the
Proclamation will not continue after 30th
November. For that, I have given an amend.
ment. The elections must be held as early as

possible, .
*SHRI D.N. MAHATA (Purulia) : Mr,

* The original spocch was deliverod in Bengali.

Deputy Speaker, Sir._ while rising to support
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the West Bengal budget 1 want to make a few
‘observations on that, I support the proclama-
tion of the President in regard to 'Prq!ident'l
rule in West Bengal.

‘We have a bitter experience of the United
Pront regime in West Bengal in 1967. Accor-
ding to that experience we can say that the
Government scrvants, particularly the police
personnel, were made ineffective, Consequen-
tly, there was wide-spread chaos and disorder
in the State. The Government servants were
indoctrinated in some particular ideology and
we still suffer on account of it.

. In the name of peasants movement there
was wide-spread murder and loot in the villages
in West Bengal. In my Purulia district CPI(M)
party workers were once trying to cut the
standing crops in the land of some person. The
villagers tried to prevent them from doing so.
Contequently, there was a clash between the
two parties. One CPI(M) worker was killed
in that clash. The peasants movement stopped
there after thet incident. So, in this manner
the CPI-M party workers created a terror in my
district and the villagers were under constant
fear of losing either their land or standing
crops.

How many Political parties are thinking of
starting peasants movements, Previously some
political parties, particularly the CPI-M, was
interested in labour movements. Through
labour movements they have brought many
labourers 1o their fold. Now they have diverted
their attention to peasants movements in order
to bring the farmars under their political in-
fluence. So we must be cautious about the
peasants movemnents.

Then, Sir, I shall say that Coalition Go-
vernments have not proved stable in any part
of India. In the present political situation of
the country coalition Governments will always
be a failure, . '

In West Bengal today large number of mur-
ders are, taking place, Particularly in Burdwan
and Birbum districts we have a large number
of murder cases. Now-a-days in West Bengal
nobody feels secure of his life. One can be
murdered at any moment.

~ In West Bengal improved methods are being |
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used these days to mu:der people. Previously

bombs, daggers, and pipeguns were being used
but now revolvers are being used frecly.

Unless there is safety of life in West Bengal,
no welfare activities for the people can be
undertaken there. The Centre has now taken
over the administration of the State. Shri
Siddhartha Shankar Ray i1 the in-charge of
West Bengal affairs. We hope that under the
care of the Central Government. peace and
order will come back to West Bengal,

Whether we get food or not, is not the moat
important matter for us today in West Bengal,
The topmost priority for the State of Weat
Bengal today is the restoration of peace. After
careful consideration a Committee should be
appointed by the Central Government, which
will find out the means to establish peace and
order in West Bengal.

Sir, many of our friends pleaded for an
early election in West Bengal. But I want to
remind them that our partyis not afraid of
facing another clection there. In the 1969
election our congress party secured 55 seats in
the Legislative Assembly of West Bengal, So
we did not put up many candidates for election
in the last election (1971). Still Congress (R)
the party sccured 105 seats,

MR. DEPUTY SPEAKER: The hon.
Member may resume his specch later on, not
on another occasion, but later on today. We
shall now interrupt this debate and adjourn it
for some time and take up the calling attention
notice. Afier we disposc of it, he may resume
his speech.

14.30 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE -

Vioration or Inbian At Seack sy Paxisran:
AIRGRAFT .

SHRI SURENDRA MOHANTY (Kendra-
para) : I .call the attention of the Minister of
Defence to the following matter of urgent pub-

. lic importance and I request . that he maay



